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AGREEMENT FOR FACILITATING THE IN· 
TERNATIONAL CIRCULATION OF VIS· 
UAL AND AUDITORY MATERIALS OF AN 
EDUCATIONAL, SCIENTIFIC AND CUL· 
TUBAL CHARACTER 

The Governments of the States signatory to 
the present Agreement, 

Being convinced tll31 in facilitating the inter
national circulation of visual and auditory mate
rials of an educational, scientific and cultural 
character, the free flow of ideas by word and 
image will be promoted and the mutual under
standing of peoples thereby encouraged, in con
formity with the aims of the United Nations Edu
cational, Scientific and Cultural Organization, 

Have agreed as follows: 

ARTICLE I 

The present Agreement shall apply to visual 
and auditory materia ls of the types specified in 
article II which are of an educational, scientific 
or cultural character. 

Visual and auditory materials shall be deemed 
to be of an educational, scientific and cultural 
character: 

(a) When their primary purpose or effect is 
to instruct or inform through the development 
of a subject or aspect of a subject, or when their 
content is such as to maintain, increase or diffuse 
knowledge, and augment international under
standin g and goodwill; and 

( b) When the material s arc representative, 
authentic, and accurate ; and 

(c) When the technical quality is such that 
it does not interfere with the use made of the 
materiaL 

ARTiCLE II 

The provisions of the preceding article shall 
apply to visual and auditory materials of the fol
lowing types and forms : 

ACCORD VISANT A FACILlTER LA CIRCU· 
LATION INTERNATIONALE DU MATE· 
RIEL VISUEL ET AUDITIF DE CARAC· 
TERE EDUCATIF, SCIENTIFlQUE ET 
CULTUREL 

Les Gouvernements des Etats signataires du 
present Accord, 

Persuades qu'en facilitant la circulation inter
nationale du materiel visuel et auditif de carac
tere educalif, scientifique et culturel, ils concour
ront it la libre diffusion des idees par la parole et 
l'image et favoriserQnt ainsi la comprehension 
mutuelle entre les peuples, conformement aux 
buts de l'Organisation des Nations Unies pour 
l'education, Ia science et la culture, 

Sont convenus des dispositions suivantes : 

ARTICLE PREMIER 

Le present Accord s'applique au materiel visuel 
et auditi f qui appartient aux categories enumerees 
it I'a rticle II ct presente un caractere educatif, 
scientifique ou culturel. 

Est considere comme presentant un caractere 
educaLif, scientifique et culturel tout materiel 
visuel et 3uditif: 

a) Qui 3 essentiellement pour but ou pour 
eHet d' instruire et d'informer, par la presentation 
d'un sujet ou d'un aspect de ce sujet, ou qui est, 
de par sa nature meRle, propre Ii assurer la con
servation , Ie progre.s ou In diff!lsion du savoir et 
a deveiopper la comprehension et la bonne en
tente intcrnationales; 

b) Qui est it la foi s caracteristique, authen
lique et veridiquc; 

c) Dont la quaiitc technique est telle qu'elle 
ne peut en compromeltre J'utilisation _ 

ARTICLE II 

Les dispositions de I'article precedent s'appli
quent au materiel visuel et auditif des categories 
et types suivants: 
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(0) Films, filmstrips and micro6lm in either 
negative fonn, exposed and developed, or posi
tive form, printed and developed ; 

(b) Sound recordings of all types and fonns; 

(c) Glass slides; models, static and moving; 
wall charts, maps and posten. 

These materials are hereinafter referred to u 
"material". 

ARTICLE III 

1. Each of the contracting States shall ac
cord, within six months from the coming into 
force of the present Agreement with respect to 
that State, exemption from al1 Customs duties 
and quantitative restrictions and from the neces
sity of applying for an import licence in respect 
of the importation, either pennanent or tempo
rary, of material originating in the territory of 
any of the other contracting States. 

2. Nothing in this Agreement shall exempt 
material from those taxcs, fees, charges or ex· 
actions which are imposed on the import of all 
articles without exception and without regard to 
their nature and origin, even though such arti. 
c1es are exempt from Customs duties; such taxes, 
fees and exactions shall include, but are not Ii",
ited to, nominal statistical rees and stamp duties. 

3. Material entitled to the privileges provid
ed by paragraph 1 of this article shall be exempt, 
in the territory of the country of entry, from all 
internal taxes, fees, charges or exactions other 
or higher than those imposed on like products 
of that country, and shall be accorded treatment 
no less favourable than that accorded like prod
ucts of that country in respect of all intemallaws, 
regulations or requirements affecting its sale, 
transportation or distribution or affecting its pro· 
cessing, exhibition or other use. 

4. Nothing in this Agreement shall require 
any contracting State to deny the treatment pro· 
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a) Films, films fixes et microfilms, sous fonne 
de m;ga tifs impressionnes et developpes ou sous 
fonne de positifs impressionm!s et developpes; 

b) Enregistrement du son, de toutes formes 
et de tous genres; 

c) Diapositives sur \'en e, maquettes et mode
les mecaniques, tableaux muraux, cartes et af· 
fiches. 

Dans Ie texte du present Accord, taus ces types 
et toutes ces categories sont designes sous Ie terme 
generique de "materiel". 

ARTICLE III 

1. Chacun des Etats contractants s'engage It 
assurer, en ce qui Ie conaerne, dall s un delai de 
six mois a dater de I'entrce en vigueur du present 
Accord, I'exemption de tous droits de douane et 
de toutes restrictions quantitatives, queUe qu'en 
soit la nature, ainsi que de I'obligation d'inJro
duire une demande de licence en vue de l'im. 
portation definitive au temporair'.! de materiel 
produit sur Ie terri toire d'un des autres Etats 
contractants. 

2. Rien dans Ie present Accord ne com porte 
l'exemption des taxes, frais, charges au droits 
afferents a l'importation de lous les articles, sans 
exception, quelle qu' en soit la nature au I' origine, 
alon meme qu'il s'agirait d'articles aUmis en fran· 
chise douaniere; ces taxes, frais et droits com
prennent, entre autres, les droits de statistique et 
de timbre. 

3. Le m:lteriel qui bCneficie des privileges 
inscri ts au premier paragraphe du present article 
est exempte, sur Ie territoire du pays importateur, 
de taus frais, taxes, charges ou droits interieurs, 
:lulres au plus eleves que ceux auxquels sont as· 
su jettis les articles semblables produits dans ce 
vays. Pour tout ce qui conceme les lois, regJe
ments au conditions d'ordre interieur en afl'ec· 
tant, d'une part, la vente, Ie transport et la 
distribution au, d'autre part, la reproduction, 
J'exposition et autres usages, ce materiel ne jouira 
pas d'un traitement moins favorable que les ar· 
ticl es ana logues produits dans ce pays. 

4. Rien dans Ie present Accord n'obligerait 
un Etat contractant a refuser d'etendre Ie bene-
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vided for in this article to' like material of an edu
cational, scientific or cultural character originat
ing in any State not a party to this Agreement in 
any case in which the denial of such treatment 
would be contrary to an international obligation 
or to the commercial policy of such contracting 
State. 

ARTICLE IV 

L To obtain the exemption, provided under 
the present Agreement for material for which ad· 
mission into the territory of a contracting Slate 
is sought, a certificate that such material is of an 
educational, scientific or cultural character with· 
in the meaning of article 1, shall be filed in con
nexion with the entry. 

2. The certificate shall be issued by the ap
propriate governmental agency of the State 
wherein the material to which the certificate re
lates originated, or by the United Nations Edu
cational, Scientific and Cultural Organization as 
provided for in paragraph 3 of this article, and 
in the fonns annexed hereto. The prescribed 
fonns of certificate may be amended or revised 
upon mutual agreement of the contracting States, 
provided such amendment or revision is in con· 
formity with the provisions of this Agreement. 

3. Certificates shall be issued by the United 
Nations Educational, Scientific and Cultural Or
ganization for material of educational, scientific 
or cultural character produced by international 
organ izations recognized by the United Nations 
or by any of the specialized agencies. 

4. On the filing of any such certificate, there 
will be a decision by the appropriate govern
mental agency of the contracting State into which 
en try is sought as to whether the material is en
titled to the privilege provided by article III, 
paragraph 1, of the present Agreement. This 
decision shall be made after consideration of the 
material and through the application of the stand
ards provided in article I. If, as a result of that 
consideration, such agency of the con tracting 
State into which entry is sought intends not to 
grant the privileges provided by article III, 
paragraph 1, to that material because it does not 

fi ce des dispositions du present article au mate· 
riel produit dans un Etat quelconque qui ne serail 
pas partie it cet Accord si un tel refus etait in
compatible avec Ies obligations intemationales 
ou la politique commerciale dudit Etat contrac· 
tanto 

ARTICLE IV 

1. Pour que Ie materiel dont l'importation 
dans un Etat contractant est demandee beneficie 
de I'exemption prevue au present Accord, un 
certificat doit en attester Ie caractere educatif, 
scientifique ct culturel au sens de 1'article pre· 
mler. 

2. Ce certificat sera delivre par l'autorite 
gouvemementale competente de I'Etat OU Ie rna· 
teriel aura ete produit, ou encore par l'Organi
sation des Nations Unies pour l'education, la 
science et la culture, confonnement au para
graphe 3 du present article el d'apres les modeles 
annexes au present Accord. Ces modeles pour
ront ctre amendes ou revises apres accord des 
Etats contractants, a condition que res amende
ments ou cette revision soient confonnes aux 
stipulations du present Accord. 

3. L'O'g.ni"'tio .. d" Nations Unie, pou, 
I'education, la science et la culture delivrera des 
certificats pour Ie materiel de caractere educatif, 
scientifique ou culturel produit par des organisa
tions intemationales reconnues par les Nations 
Unies ou par I'u ne quelconque des institutions 
specialisees. 

4. Sur Ie vu d'un tel certificat, I'autorite gou
vernementale competente de I'Etat contractant OU 
Ie materiel doit ctre importe determinera s'il peut 
beneficier des dispositions du paragraphe 1 de 
I'article III du present Accord. CeUe decision 
sera prise aprcs examen dumt materiel et eu egard 
aux stipulations de I'article premier. Si, it la suite 
de cet examen. ladite autorite avait l'intention de 
ne pas accorder ce benefice a un materiel dont 
elle contesterait Ie caracllhe educatif, scientifique 
ou culturel, cette intention devrait, avant qu'une 
decision definitive ne soit prise, eire notifiee au 
signataire du certificat, que ce soil un gouverne-
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concede its educational, scientific and cultural 
character, the Government of the State which cer
tified the material, or UNESCO, as the case may 
be, shall be notified prior to any final decision in 
order that it may make friendly representations 
in support of the exemption of that material to 
the Government of the other State into which 
entry is sought. 

5. The governmental agency of the con tract
ing State into which entry is sought shall be en
titled to impose regulations upon the importer of 
the materia~ 10 ensure that it shall only be ex
hibited or used for non-profIt-making purposes_ 

6. The decision of the appropriate govern
mental agency of the contracting State into which 
entry is sought, provided for in paragraph 4 of 
this article shall be final, but in making its de
cision the said agency shall give due consideration 
10 any representations made to it by the Govern
ment certifying the material or by UNESCO as 
the case may be. 

ARTICLE V 

Nothing in the presenl Agreement shall affect 
the right of the contracting States to censor ma
terial in accordance with thei r own laws or to 
adopt measures to prohibit or limit the importa
tion of material fo r reasons of public security or 
order. 

ARTICLE VI 

Each of the contracting States shall send to the 
United Nations Educational, Scientific and Cul
tural Organization a copy of each certificate which 
it issues to material originating within its own 
territory and shall infonn the United Nations 
Educational, Scientific and Cultura l Organiza
tior of the decisions taken and the reasons for 
arty refusals in respect of certified materials from 

.,,-other contracting States for whi ch entry is sought 
into its own territory. The Uni ted Nations Edu
cational, Scientific and Cultural Organi7.ation 
shall communicate this infonnation to all con
tracti ng States and shall maintain and publish in 
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ment ou !'Organisation des Nations Unies pour 
I'education, la science et la culture, pour lui per
mettre de fa ire, a l'appui de la demande d'exemp
tion, des representations amicaies au gouveme
ment du pays dans Iequel Ie materiel doit etre 
importe_ 

5. Les autorites de l'Etal contractant dans 
lequel Ie maleriel doit eire imPOrle pourront im
poser a !'importateur certaines regles prescrivant 
que ce materiel nc sera expose ou utilise qu'a des 
fins non lucralives. 

6. La decision de !'autorite gouvemementale 
competente de I'Etat contractant dans lequcl Ie 
materiel doit eire importe, dans les cas vises au 
paragraphe 4 du present article, sera sans appel, 
mais Iadite aUlorite devea, prealablement a cette 
decision, prendre en consideration les representa
tions que lui fera Ie signataire du certificat, que 
ce soi t un gouvernement ou l'Organisa tion des 
Nations Unies pour l'education, la science et la 
culture. 

ARTICLE V 

Rien dans Ie present Accord ne portera atteinte 
au droit des [tats con tractants d'exercer la cen
sure du materiel· confonncment a leur propre 
legislation, au de prendre des mesures de pro
hibition ou de liDlitation a l'importation pour des 
raisons de surete ou d'ordre publics. 

ARTICLE VI 

Chacun des [tats contractants enverra a 1'0r
ganisa tion des Nations Vnies pour l'education, la 
science el la culture une copie de chaque certifi
cat par lui delivre pour du materiel provenant de 
son territoire et infonnera I'Organisation des Na
ti ons Unies pour I'education, la science et la cul
ture des decisions prises a I'endroit du materiel 
certifie provenant d'autres [tats contractants qui 
en auraient demande I'importation sur son propre 
territoire, et, en cas de refus, des raisons qui ont 
dicle celui-ci. L'Organisation des Nations Unies 
pour I'education, la science et la culture trans
mettra res renseignements a tous les Etats 



English and French catalogues of material show
ing all the certifications and decisions made in 
respect of them, 

ARTICLE VII 

The contracting States undertake jointly to 
consider means of reducing to a minimum the 
restrictions that are not removed by the present 
Agreement which might interfere with the inter
national circulation of the material referred to 
in article I. 

ARTICLE VIn 

Each contracting State shall communicate to 
the United Nations Educational, Scientific and 
Cultural Organization, within the period of six 
months following the coming into force of the 
present Agreement, the measures taken in their 
respective territories to ensure the execution of 
the provisions of the present Agreement. The 
United Nations Educational, Scientific and Cu l
tural Organization shall communicate this in
foonation as it receives it to all contracting States. 

ARTICLE IX 

1. All disputes arising out of the interpreta
tion or application of the present Agreement be
tween States which are both parties to the Statute 
of the International Court of Justice. except as to 
articles IV and V, shall be referred to the Inter
national Court of Justice unless in any specific 
case it is agreed by the parJ:ies to have recourse 
to another mode of settlement. 

2 . If the contracting States between which a 
dispute has arisen are not parties or anyone of 
them is not party to the Statute of the Inter
national Court of Justice, the dispute shall, if the 
States concerned so desire, be submitted, in ac
cordance with the constitutional rules of each of 
them, to an arbitral tribunal established in con
fonnity with the Convention for the Pacific Sct
tlement of International Disputes signed at The 
Hague on 18 October 1907, or to any other ar
bitral tribunal. 

contractants; elle publicra et tiendra a jour, en 
anglais ct en fran~is, un catalogue du materiel, 
ou seront mcntionnes tous les certificats et deci· 
sions s'y rapportanl. 

ARTICLE VII 

Les Etats contractants s'engagent it rechercher 
ensemble les moyens de fI!duire au minimum les 
restrictions qui ne sont pas supprimecs par Ie 
present Accord et qui pourraient entraver la cir
culation intemationale du materiel vise a I'article 
premier. 

ARTICLE VIII 

Dans un delai de six moist a compter dt) rcn
tree cn vigueur du present Accord, chacun des 
Etats contractants infonnera I'Organisation des 
Nations Unies pour I'education, la science et la 
culture des mesures qu'il aura prises pour en 
assurer I'execu tion sur son territoire. L'Organisa
tion des Nations Unies pour I'education, la 
science et la culture communiquera ccs renseigne
ments a tous les Etats contractants, a mesure 
qu'ils lui parviendront. 

ARTICLE IX 

1. Tous les differends survcnant entre les 
Etats parties au StatuI de la Cour internationale 
de Justice et concernant l'interpfl!tation Oll l'ap
plication du present Accord, exception faite pour 
les dispositions des articles IV et V, seront soumis 
ala Cour internationale de Justice, sauf ce rtains 
cas speciaux ou les parties s'entendraient pour 
avoir recours a un autre mode de reglement. 

2. Si les Etats con tractants entre lesquels sur
gil un differend ne sont pas parties, ou si I'un 
d'entre eux n'est pas partie, au Statut de la Cour 
internationale de Justice, ce differend sera sou
mis. it. leur gre, et conformement aux regles cons· 
titutionnelles de chacun d'cux, soit it un tribunal 
d'arbitrage constitue conformement a la Conven· 
tion pour Ie reglcment pacifique des oonflits in
ternationaux signee ii La Haye Ie 18 octobre 
1907, soi t a tout autre trihunal d'arbitrage. 
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ARTICLE X 

The present Agreement is open to acceptance 
by the signatory States. The instrument of ac
ceptance shall be deposited with the Secretary
General of the United Nations who shall notify 
all the Members of the United Nations of each 
deposit and the date thereof. 

ARTICLE XI 

1. On or after 1 January 1950 any Member 
of the United Nations not a signatory to the pres
ent Agreement, and any non-member State to 
which a certified copy of the present Agreement 
has been communicated by the Secretary-General 
of the United Nations, may accede to it. 

2. The instrument of accession shall be de
posited with the Secretary-General of the United 
Nations, who shall notify all the Members of the 
United Nations and the non-member States, re
ferred to in the preceding paragraph, of each 
deposit and the date thereof. 

ARTICLE XII 

1. The present Agreement shall come into 
force ninety days after the Secretary-Gen~ral of 
the United Nations has received at least ten in
struments of acceptance or accession in accord
ance with article X or article XL As soon as pos
sible thereafter the Secretary-General shall draw 
up a proces-verbal specifying the date on which, 
in accordance with this paragraph, the present 
Agreement shall have come into force. 

2. In respect of each State on behalf of which 
an instrument of acceptance or accession is sub· 
sequently deposited, the present Agreement shall 
come into force ninety days after the date of the 
deposit of such instrument. 

3. The present Agreement shall be registered 
with the Secretary·General of the United Nations 
on the day of its entry into force in accordance 
with Article 102 of the Charter and the regula· 
tions made thereunder by the General Assembly. 

ARTICLE XIII 

1. The present Agreement may be denounced 
by any contracting State after the expiration of a 
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ARTICLE X 

Le present Accord est soumis it l'acceptation 
des Elats signataires_ Les instruments d'accep
talion seront deposes aupres du 5ecretaire ge· 
neral des Nations Unies, qui en notifiera Ie depot 
it tous les Memhres des Nations Unies, en indi
quant la date a laquelle ce depot aura ete effectuc. 

ARTICLE XI 

1. A dater du ler j:mvier 1950, tout Membre 
des Nations Unies non signataire du present Ac
cord et tout Etat non membre ayant re-;;u du Se· 
cretaire general des Nations Unies communication 
d'une copie certifiee du present Accord pourront 
yadherer. 

2. Les instruments d'adhesion seront deposes 
aupres du Secretaire general des Nations Unies. 
qui notifiera Ie depot et ia date de ce dernier it 
taus les Membres des Nations Unies et aux Etats 
non membres vises au paragraphe prt!cCdent. 

ARTICLE XII 

1. Le present Accord entrera en vigueur qua
trc-vingt-dix jours apres que Je Secretaire ge
neral des Nations Unies aura re~u au mois dix 
instruments d'acceptation ou d'adhesion con· 
formemenl aux articles X 011 XI. Le Secretaire 
general dressera ensuite. aussitot que possible, 
un proces·verbal specifiant la date a laquelle Ie 
present Accord entrera en vigueur, aux termes 
du present paragraphe. 

2. A regard de chacun des Etats au nom des· 
tJuels un instrument d'acceptation ou d'adhesion 
sera ulterieurement depose, Ie present Accord 
entrera en vigueur quatre-vingt-dix jours apres 
la date du depot de cet instrument. 

3. Le present Accord sera enregistre Ie jour 
de son entree en vigueur, par les soins du Secre
taire general des Nations Unies. conformement it 
l'Article 102 de la Charte et aux reglements per· 
tinents etablis par rAssemblCe generale. 

ARTICLE XIII 

1. Tout Etat conlractant pourra denoncer Ie 
present Accord a I'expiration d'nne periode de 



period of three years from the date on which it 
comes into force in respect of that particular 
State. 

2. The denunciation of the Agreement by any 
contracting States shall be effccted by a written 
notification addressed by that State to the Secre· 
tary·General of the United Nations who shall 
notify all the Members of the United Nations and 
all non·member States referred to in article XI of 
each notification and the date of the receipt there· 
o£. 

3. The denunciation shall take effect one year 
after the receipt of the notification by the Secre· 
tary·General of the United Nations. 

ARTI CLE XIV 

1. Any contracting State may declare, at the 
time of signature, acceptance, or accession, that 
in accepting the present Agreement it is not as
suming any obligation in respect of all or any ter· 
ritories, for which such contracting State has in· 
ternational obligations. The present Agreement 
shall , in that case, not be applicable to the terri. 
tories named in the declaration. 

2. The contracting States in accepting the 
present Agreement do not assume responsibility 
in respect of any or all Non.SeIf-Governing Ter
ritories for which they are responsible but may 
notify the acceptance of the Agreement by any 
or all of such territories at the time of acceptance 
by such contracting States or at any time there· 
after. The present Agreement shall , in such cases, 
apply to all the territories named in the notifica
tion ninety days after the receipt thereof by the 
Secretary-General of the United Nations. 

3. Any contracting State may at any time 
after the expiration of the pcriod of three years 
provided for in article XIII declare that it desires 
the present Agreement to cease to apply to all or 
any territories for which such contracting State 
has international obligations or .0 any or all Non
SeIf.Goveming Territories for which it is respon
sible. The present Agreement shall, in that case, 
cease to apply to the territories named in the dec-

trois annecs it compter de In date de son entree 
en vigueu r, en ce qui concerne Jedit Etat. 

2 . La denonciation de l'Accord par tout Etat 
contractant s'eflectuera par une notification 
ecrite adressee par cet Etat au Secretaire general 
des Nations Unies, qui informera tous les Mem
bres des Nations Unies et tous les Etats non 
memhres vises it I'article XI, de chaque notifica
tion, ai nsi que de la date de reception. 

3. La denonciation prendra errel un an apres 
I'~ception de la notification par Ie Secrcta ire ge· 
lu~ra l des Nations Unies. 

ARTI CLE XIV 

1. Chacun des Etats contractants pourra, au 
moment de In signature, de I'acceptalion ou de 
I'adhesion, declarer qu'en acceptant Ie present 
Accord il n'entend prendre aueun engagement 
concernan t I'ensemble ou run quelconque des 
territoires pour lesquels il a assume des obli ga
ti ons internationales. Dans ce cas, Ie present Ac
cord ne sera pas applicable aux territoires qui 
feront I'objet d'une telle declaration. 

2. En acceptant Ie present Accord , les Etats 
contractants Il'assumeronl aucu ne responSilbi
lite quant it I'un quelconque ou it I'ensemble des 
territoires 'non autonomes qu'ils administrent 
sous leur responsabili te propre, mais its pourront 
notifier I'acceptation, lors de leur propre accepta
tion ou it toute ~poque ulterieure, de run quel
conque ou de l'cnsemble de ces territoires. Dans 
Cf;: cas, l'Accord s'appliquera it tous les territoires 
vises par la notification quatre-vingt·dix jours 
aprcs reception de celle-ci par Ie Seerctai re ge
neral des Nations Unies. 

3. Chacun des Etats contractants pourra, a 
tout moment aprcs I'cxpira tion de la periode de 
trois ail s prevue a l'article XlII, decla rer qu'il 
en tend \loir cesser j'application du present Ac
cord soit it "ensemble ou a I'un quelconque des 
territoires pour lesquels il a assume des obliga
tions internationa les, soit a I'un quelconque ou 
it I'ensem ble des territoires non autonomes qu'it 
admi nistre sous S.1. respons.'lbilite propre. Le pre-
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laration six months after the receipt thereof by 
thc Secretary-General of the United Nations. 

4 . The Secretary-General of the Un ited 
Na tions sha ll communica te to all the Members of 
the United Nations and to all non-member States 
referred to in article XI the declarations and noti 
fi ca tions received in vi rtue of the present article, 
together with the dates of the receipt thereof. 

ARTI CLE XV 

Nothing in th is Agreement sha ll be deemed to 
prohibit the contracting States from entering into 
agreements or arrangements with the Un ited 
Nati ons or any of its specialized agencies which 
would provide for facilities, exemptions, priv· 
ileges or immunities with respect to material ema
nating from or sponsored by the United Nations 
or by any of its specialized agencies. 

ARTI C L E XVI 

The original of the presen t Agreement shall 
be deposited ill the archives of th e United Nations 
and shall be opened for signatu re at Lake Success 
on 15 Jul y 1949 where it shall remain open for 
signature until 31 December 1949. Certified 
copies of the present Agreement shall he fur. 
nished by the Secretary-General of the United 
Nati ons to each of the Members of th e United 
Nations and to such other Governments as may 
he designated hy agreement betweell the Eco
nomic and Social Council of the United Nations 
and the Executi ve Board of the United Nations 
Educational, Scientific and Cultural Organiza
tion. 

IN WITNESS WH E REOF , the undersigned pleni. 
potentiaries, having deposited their full powers 
found to be in due and proper form , sign the pres
ent Agreement in the English and French lan
guages, each bei ng equall y authentic, on behalf 
of thei r respecti ve Governments, on the dates 
appearing opposite their respective signatures. 

10 

sen t Accord cessera, en pareil C.1S, d'etre appli 
c.1hle aux tcrritoi n:s vises par une telle dcclara
tiOiI six rnois apres la reception de cclle-ci par Ie 
Secretaire general des Nations Unies. 

4 . Le Secretaire general des Nations Unies 
communiqucra a tow; les .Membres des Nations 
Unies el a tous les Etats non membres vises it 
I' article X lies dec ia ra l iCtns el noti fica lions re«ues 
en vertll dll present article, ainsi que les dales de 
leur reception. 

A wnC L E XV 

Rien dans Ie present Accord n'clIl pechera les 
Etats contraclants de eonchlTe avee les Nations 
Unies on "vcc I' une qu elconque des instituti ons 
specialisees des accords ou arrangements' pre
voyan l des facili tes. exempti ons, privileges ou im
munih~S en ce qui conccrnc Ie materiel provenant 
des Nations Un ies ou de I'une quelconque des 
institu tions specialisecs, 0 \1 prepare sous leurs 
auspices. 

A RTIC LE XVI 

L'origina l ci t! presen t Accord sera depose aux 
a rchi ves des Nations Ullies_ II sera ouvert a la 
signature.i Lake Success du 15 juillet 1949 au 
31 deeembre 1949. Le Secretaire gent!ral des Na
tions Uilies remellra des copies certifiees eon
formes du present Accord a chacun des Membres 
des Nations Unies e t it tous·autres Gouvcrnements 
qui pO\lrrOll1 etre designes a b suite d'ell accord 
entre Ie Consei l ecollomique e t social des Nations 
Unies etle Conscil executif de l'Organ isa Lion des 
Nations Unies pour i'ednca li on, la science et 1a 
culture. 

EN F OI DE QUOl , les plcnipotentiaires sous· 
signes, aprcs avoi r depose le urs pleins pouvoirs 
qui ont etc tronvcs en bonne et due forme, ont 
signe Ie prescnt Accord , dOll t les tcx tes fran«ais 
et allgiais feront cgalement foi, au 110 m (Ie leurs 
Gouvernemenls respectifs et aux dates qui ap· 
paraisscnt en face de leu rs signatures respectives. 



FOR AFGHANISTAN : 

POUR L'AFGHANISTAN: 

FOR ARGENTINA: 

P OUR L'ARGENTINE : 

FOR AUSTRALIA : 

P OUR L'AuSTRALIE: 

FOR AUSTRIA: 

P OUR L 'AuTRICH E: 

Abdul Hamid AzIZ 

29 Decembre 1949 



FOR THE KINGDOM OF BELGIUM: 

POUR LE ROYAUME DE BELGIQUE: 

FOR BOLIVIA: 

POUR LA BOLIVIE: 

FOR BRAZIL: 

POUR LE BRESIL: 

FOR THE UNION OF BURMA: 

POUR L'UNION BIRMANE: 

ad referendum 

105.0 Carlos MUNIZ 

15 de Setembro de 1949 



- -- -- - - -------------------------- ----- -

F OR THE BYELORUSSIAN SOVIET SOCIALIST REPUBLIC : 

POUR LA REPUBLIQUE SOClALtSTE SOVIETIQUE DE BIELORUSSIE : 

F OR CANADA: 

P OUR LE CANADA. : 

F OR C m LE: 

P OUR LE CHiLl: 

FOR CHINA: 

POUR LA C HINE: 

ad referendum 

Andrew G. L. McNAUGHTON 

17 December 1949 



FOR COLOMBIA: 

POUR LA COLOMBIE: 

FOR COSTA RICA : 

POUR COSTA-RICA: 

FOR CUBA: 

POUR CUBA: 

FOR CZECHOSLOVAKIA: 

POUR LA TCHECOSLOVAQUIE: 



FOR DENMARK: 

POUR LE DAlliEMARK: 

FOR THE DOMINICAN REpUBLIC: 

POUR LA REpUBLIQUE DOMINI CAINE : 

FOR ECUADOR: 

POUR L'EQUATEUR: 

FOR ECYPT: 

POUR L'ECYPTE : 

T I , " d ·· S"critarial de! Na/ion! Uniej : rat uc Ion .. '" . 
ISOU~ reserve de ratification. 

subject to ratificationl 

William BoRBERC 

December 29th 1949 

Max Henriquez URENA 

August 5th, ) 949 

Homero VITERI L. 

29 December of 1949 



FOR EL SALVADOR: 

POUR LE SALVADOR: 

FOR ETHIOPIA: 

POUR L 'ETHIOPIE: 

FOR FRANCE: 

POUR LA FRANCE: 

FOR GREECE : 

POUR LA GRECE: 

:'Jector David CASTRO 

December 29. 1949 

Alexl:! K \"iWI 

December ;j l . 1949 



FOR GUATEMALA: 

POUR LE GUATEMALA : 

FOR HAITI: 

POUR HAi"T I : 

s. M. ALEXIS 

2 Decembre 1949 

FOR HONDURAS: 

POUR LE HONDUlIAS: 

FOR HUNGAR Y: 

POUR LA HONCRIt;: 



FOH (CELANO: 

POUR L' IsLANDE: 

FOR INDIA: 

POUR L'INDE: 

F OR IRAN: 

POUR L' IRAN: 

FOR IRAQ : 

POUR L'[RAK: 

Nasrollah ENTEZAM 

December 31st 1949 



FOR ISRAEL: 

POUR ISRAEL : 

FOR ITALY : 

POUR L'ITALIE: 

FOR LEBANON: 

POUR LE LIBAN: 

FOR LIBERIA: 

POUR LE LIBERIA: 

Charles MALIK 

Decembe, 30, 1949 



FOR THE GRA ND D UC HY OF LUXEMBOURG : 

POUR LE GRAND-DuCIiE DE LUXEMBOURG: 

FOR MEXI CO : 

POUR LE MEXIQUE: 

FOR M ON ACO: 

POUR MONACO: 

F OR TI-IE KIN GDOi\1 OF TilE NETHERLANDS : 

POUR LE R OYA Ui\tE DES PAY S-BAS: 

H. R IEMENS 

December 30. 1949 



FOR NEW ZEALAND: 

POUR LA NOUVELLE·ZELANDE: 

FOR NICARACUA: 

POUR LE NICARAGUA: 

FOR THE KINGDOM OF NORWAY : 

POUR LE ROYAUME DE NORVECE: 

FOR PAKIST A.N : 

POUR LE PAKISTAN: 

Arne SUNDE 

Dec<mb« 20, 1949 



FOR PANAMA: 

POUR LE PANAMA: 

F OR PARAGUAY: 

P OUR LE PARACUAY: 

FOR PERU: 

P OUR LE P EROU : 

F OR TH E PHILIPPINES: 

P OUR LES PHILIP PINES: 

[mdt/I'lio" till. :";'T/rlari'li dr., ',a/ions Unj~J : 
!S" us rCH'rl'(, tic rnl ifi(:ali on. 

Subject to ratification' 

Carlos P . ROMOLO 

December 31, 1949 



FOR POLAND: 

POUR LA POLOGNE: 

FOR SAUDI ARABIA: 

POUR L'ARABIE SAOUDlTE: 

FOR SWEDEN: 

POUR LA SUEDE: 

FOR SWITZERLAND: 

POUR LA SUISSE: 



FOR SYRIA: 

POUR LA SYRIE : 

FOR THAILAND: 

POUR LA THA"iLANDE: 

FOR TURKEY: 

POUR LA TURQUIE: 

F OR THE UKRAINIAN SOVIET SOCIALIST REPUBLIC: 

POUR LA REPUBLIQUE SOCIALISTE SOVIETIQUE D' UKRAINE: 



FOR THE UNION OF SOUTH AFRICA: 

POUR L'UN ION SUD-AFRICAINE: 

FOR THE UNION OF SOVIET SOCIAL1ST REPUBLICS: 

POUR L'UNlON DES REPUBLIQUE S SOCIALISTES SOVIETIQUES: 

FOR THE UNITED KINGDOM OF GREAT BRITAIN AND NORTHERN IRELAND: 

POUR LE ROYAUME-UNI DE GRANDE-BRETAGNE ET O' IRLANDE DU NORD: 

FOR THE UNITED STATES OF AMERICA: 

POUR LES ETATS-UN IS D'AMERIQUE : 

September] 3, 1949 

Warren R. AUSTIN 



FOR URUGUAY: 

P OUR L 'URUCUA Y: 

F OR VENEZUE LA: 

P OU R LE V ENEZUELA: 

FOR YEMEN: 

POUR LE Y EMEN : 

FOR YUGOSLAVIA : 

POUR LA YOUGOS LAVIE: 

E. Rodriguez FABRECAT 

31 December 1949 



PROTOCOL OF SIGNATURE 

PROTOCOLE DE SIGNATURE 





PROTOCOL OF SIGNATURE 

At the moment of signi ng the Agreemen t to 
f aci li tate the lu ternational Circulation of Visual 
and Auditory Materials of an Educational , 
Scientific and Cultura l Character, the under
signed pleni potentiaries have agreed as follows: 

1. The Secretary-Genera l of the United 
Nations shall allach to the original text of the 
Agreement the model forms of certificates referred 
to in article IV which are be ing submillcd for 
approval to the States members of the United 
Nations Ed uca tional, Scientific and Cu ltural 
Orga nization, as soon as they arc transmitted 10 

him for th at purpose by the Director-General of 
this Organization. The Secretary-Genera l shall 
then draw up a proces-verbal to that effect and 
sha ll commun icate to the Governments of thc 
States concerned a copy of the proces-verbal and 
of the model forms of certifica tcs transmitted 10 
him. 

2. Pending the conclusion of the agreemcnt 
referred to in article XVI, the Secretary·Genera l 
shall transmit certified true copies of the Agree
ment to the non-member States designaled by 
the Executive Boa rd of the United Na tions Edu
cational, Scientific and Cultural Organization. 

IN i-'AITII WH EREOF the plenipotentiaries have 
signed the present Protocol in the English and 
French languages, each bein g equally authentic, 
on the dales appea rin g opposite their respecti ve 
signa tures. 

PROTOCOLE DE SIGNATURE 

Au momcn t de proci:der a In sit,rnature de l'Ac
cord vis.1.nt a fncili lcr 101 circu lation intcrnalionaie 
du maleriel visuel et au<ii tif de caractere educatif, 
scien ti rique el ell Ilu rcl, les plenipotcn liaires SOllS
signes sont convenus de ce qui suit : 

1. Lc Secrelai re general de rOrgan isation 
des Nations Unies annexera au {exte origina l de 
rA ccord les moocles de certificats prevus a rar
ticle IV, ICS<j ll cls sont 'soumi s a r approba tion des 
Etats mem bres de r Organ isation des Na tions 
Unies pour J'cduca lion, III science et la culture, 
des qu ' ils lui auron t etc transmis a celie fi n par 
Ie Directeu r gc ncral de ceUe organis.11ion. Lc 
Sccrctaire general dressera alors un praces·verbal 
it eel cHet et adressera aux Gouvememenl5 des 
Etats intcresses copie d u proces·verbal et des 
modcles de certific..'lts 'lui lu i auront etc lransmis. 

2. En attendant la conclusion de l'accord 
pn:\'u it l'article XVI , Ie Secrclai re genera l trans
meUm des copies certifiecs confomlcs de I'Ac· 
cord aux Etats non membres qui lui se ron t de
signes par Ie Consei l execulif de l'Organisation 
des Nations Unies pour l'educ.1.tion, la science et 
Ia culture. 

EN FOI DE QUOI, les ph!nipotentiaires on t signe 
Ie presen t Protocole qui est redige en anglais et 
en f ra n~ais, les deux versions faisant egalemcnt 
foi , aux dates qui oppara issent en face de leu rs 
signatures respecti ves. 





FOR AFGHANISTAN: 

POUR L'AFGHANISTAN: 

FOR ARGENTINA: 

POUR L 'ARGENTINE: 

FOR AUSTRALIA: 

POUR L'AuSTRALlE: 

FOR AUSTRIA: 

POUR L' AuTRlCHE : 

Abdul Hamid AzIZ 

29 Decembre 1949 



FOR THE KINGDOM OF BELGIUM: 

POUR LE ROYAUME DE BELCIQUE: 

FOR BOLIVIA: 

POUR LA BOLIVIE: 

FOR BRAZIL: 

POUR LE BRESIL: 

FOR 'rHE UNION OF BURMA: 

POUR L'UNJON DIRMANE: 

ad referendum 

Joao Carlos MUNIZ 

15 de Setembro de 1949 



FOR THE BYELORUSSIAN Sank.' ':\O(.IAi :'S1' REPt.:BLl C. 

POUR LA REpUDLIQUE SOCIALb r E 50-. IETIQL f _ DE BI.ELOn USSIE : 

F an CANADA: 

Poun LE CANADA: 

Fan CHILE: 

POUR LECHILI: 

Fan CHINA: 

POUR LA CHINE : 

ad referendum 

Alldrew G. L. ~ lci~ ,H •. II'I'" 

17 December ]949 



FOR COLOMBIA: 

POUR LA COLOMBIE: 

FOR COSTA RI CA: 

POUR COSTA-RICA: 

FOR CUBA: 

POUR CUBA: 

FOR CZECHOSLOVAKIA: 

POUR LA TCHt1:COSLOVAQUIE : 



FOR DENMARK: 

POUR LE DANEMARK: 

FOR THE DOMINICAN REPUBLIC : 

POUR LA RJ.: PUB LIQUE DOMI NICA INE. 

FOR ECUADOR : 

POUR L'EQt:ATEUR: 

FOR ECYPT 

POUR L 'Ec't PTE 

Traduction dll Secreuuiat deJ 'Va(lOnJ UnieJ 
l S0 US ri-!,.rve d e Tllli(iCllliol1 

subject to ratification! 

William BORBERC 

Deoember 29th 1949 

Mall. Henriquez URENA 

August 5th, 1949 

Homero VITERI L. 

29 December of ] 949 



FOR EL SALVADOR: 

POUR LE SALVADOR: 

FOR ETHIOPIA: 

POUR L'ETHIOPIE : 

FOR FRANCE: 

POUR LA FRANCE : 

FOR GREECE : 

POUR LA GRECE: 

Hector David CASTRO 

December 29, 1949 

Alexis KYROU 

December 31. 1949 



FOR GUATEMALA: 

POUR LE GUATEMALA: 

FOR HAITI: 

P OUR HAITI : 

s. M. ALEXIS 

2 Decembre 1949 

FOR HOND URAS: 

PO UR LE HO NDURAS : 

FOR HUNGARY: 

POUR LA HON GR IE: 



FOR icELAND: 

POUR L 'IsLANDE: 

FOR I NDIA: 

POUR L'INDE: 

FOR IRAN: 

POUR L'IRAN: 

FOR IRAQ: 

POUR L'IRAK: 

N'asrollah ENTEZAl\l 

December 31st ] 949 



FOR isRAEL: 

POUR ISRAEL: 

FOR ITALY ' 

POUR L'ITALlE : 

FOR LEBANON : 

POUR LE LIBAN : 

FOR LIBERIA: 

POUR LE LIBERIA: 

Charles MALIK 

December 30, L949 



FOR THE GRAND D UCHY OF LUXEMBOURC: 

POUR LE GRAND-DuC HE DE LUXEMBOURG: 

FOR MEXICO: 

POUR LE MEXIQUE: 

F OR MONACO: 

POUR MONACO: 

FOR T il E KINCDOM OF THE NETHE RLANDS; 

POUR LE ROYAUME DES PAYS-BAS: 

'ThiJ nwullatwn iJ u'ordd oU /ollow$: 
"At the time of signing the present Agreement, the Plenipo

tentia ry of the Netherlands Government deems it e!l!lential to 
state the following .. 

"AJ regard! Artick III , paragruph I; the wurds: 'and quan
titative restrictiuns snd from the necessity of applying for an 
import licence' ",ill be deleted, and excluded from the applica
lion of Ihe Agreement". 

ISubject to the reservation! contained in the proces-verbal 
of signature drawn up prior to this signature. 

H. RIEMENS 

December 30, 1949 

Traduction du. SUniluriiU du NtllwnJ Unit!: 
lSan ! prejudice de la reserve3 contenue dane Ie proci:!l·verhal 

de signature dresse an terieurement ii la presente signature. 
H. RI[MENS 
30 decembre 1949. 

~Cetu! rber!!e eJt confue comme Juit: "Au moment de la 
! ignature du present Accord, Ie plenipotentiaire du Gouverne· 
ment des PaY5·Bae estime devoir declarer que: 

" En ce qui concerne Ie paragraphe premier de l'arlicle III. 
It!! mots: het de toutes restrictions quantitative, ... ainsi que 
de l'obligation d'introduire une demande de licence" !leront 
supprimes et exclus de l'applica tion de I'Accord". 



FOR NEW ZEALAND: 

POUR LA NOUVELLE-ZELANDE: 

FOR NICARAGUA: 

PoUR LE NICARAGUA: 

FOR THE KINGDOM OF NORWAY : 

POUH LE ROYAUME DE NORVEGE : 

FOR PAK1STAN: 

Poun LE PAKISTAN : 

Arne SUNDE 

December 20. 1949 



FOR PANAMA: 

POUR LE PANAMA: 

FOR PARAGUAY; 

POUR LE PARAGUAY: 

FOR PERU: 

POUR LE PERDU: 

FOR THE PHILIPPINES : 

POUR LES PHILIPP INES: 

Traduction du Secretarial des Nations Unies: 
150us reserve de ratification. 

Subject to ratifica tion l 

Carlos P. RO!'t1 ULO 

December 31, 1949 



FOR POLAND: 

P OUR LA POLOGNE: 

FOR SAUDI ARABIA: 

POUR L'ARABIE SAOUDlTE: 

F OR S WEDEN: 

P OUR L A SU EDE: 

Fon S WITZERLAND: 

P OUIl LA SUISSE: 



FOR SYRIA: 

POUR LA SYRIE: 

FOR THAILAND: 

POUR LA THAILANDE.: 

FOR TURKEY: 

P OUR LA TURQUlE: 

F OR THE UKRAINIAN SOV IET SOCIALIST R EPUBLIC : 

POUR LA R EPU8LIQUE SOC IALI STE S OV IETIQUE O'UKRAI NE: 



FOR THE UN ION OF SOUTH AFR ICA: 

Poun L'UN ION SU D-AFH ICAINE: 

FOR TilE UN ION OF SOV IET SOCIA LI ST R E P UBLICS: 

POUR L'UN ION DES REPUBLIQUES SOCIALI STES SOV TTt TIQUES: 

F OR THE UN ITED KINGDOM OF GREAT B RITAIN AND NORT H ERN IRELAND : 

PO UR LE ROYAUME-U NI DE GRANDE-BRETAGNE ET o' I nLANDE OU NORD: 

FOR T H E UNITED STATES OF AMER ICA: 

P OU R LES ETATS·UN IS D'AMERIQUE : 

::ieptember 13. 1949 

Warren R. AUSTIN 



FOR URUGUAY: 

POUR L'URUGUAY: 

FOR VENEZUELA: 

POUR LE VENEZUELA: 

FOR YEMEN: 

POUR LE YEMEN: 

FOR YUGOSLAVIA: 

POUR LA YOUGOSLAVIE: 

E. Rodriguez FABREGAT 

31 Deoember 1949 



Certified true copy. 

For the Secretary-General : 

Copie certifiee conforme. 

Pour Ie Secrelaire general : 

Legal Counsel 

COnJeiLier iuridique 





           

             CERTIFICATION                                                  CERTIFICAT 
 
        I hereby certify that the attached 
document is a true copy of the English 
and French texts of the Agreement for 
Facilitating the International Circulation 
of Visual and Auditory Materials of  an 
Educational, Scientific and Cultural 
Character done at Lake Success 
New York on  15 July 1949,  the       
original of which is deposited with the 
Secretary-General of the United Nations. 

 
 
 

Chief, Treaty Section, 
Office of Legal Affairs 

 

       Je certifie que le texte ci-joint est une 
copie conforme des textes anglais et 
français de l'Accord visant à faciliter la 
circulation internationale du matériel 
visuel et auditif de caractère éducatif,  
scientifique et culturel fait à 
Lake Success (New York) le 15 juillet 
1949, dont l'original est déposé auprès du  
Secrétaire général des Nations Unies.  
 
 
 
 

           Chef de la Section des Traités, 
           Bureau des Affaires juridiques 

 
 

                                          
Palitha T. B. Kohona 

  
 
 
 
 
 

United Nations 
New York, October 2005 

 
 
 
 
 

Organisation des Nations Unies 
New York, octobre 2005 
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